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e - short perieds wvhich uere continued from time to‘time. They
| .have in these cases prayed:tor a direction to reqularise their
services principaily on the groqnd that they.have continued for
nearly six years in ad hoc capacityqi Therespondentsr ceunsel
brought to our notice that these posts are requ1red to be filled
h up on regular ba51s by selectlon by the U.P.5,C. He further ;
submltted that merely because the petltlonprs have been accomno-
dated‘as_a'gbgp-gap arrangement pen41ng regular reerurtment'to
‘these postszby the UPSC, thEy'cannOt'cleim regularisation of
“:their‘Serviees:on the ground thatrthey baVe-edntinued temhorarilj
‘%-on ad hoc basrs for about six years’ prior to thelr approaching

_ the TrlbunaL for reller.. As on the materials placed before ws
Bt

o

T . it_ls clsar that ad hoc arrangements wers. made pendlng filling-
up the vacancies on regular b381s, we would not be Justlfled
inldlrectlng regularISatlon_oF the.serv1ces of the petitioners,

We cannot short-circuit the procese'by directing the Fiiling up

.. ~ of Tegular vacan01es by the process of regularlsatlon of these
petltloners in Serv1ce Shrl P.P. Khurana, learned counsel

o for the respondents, also brought to our notiee that the .
petitionerS-have been cOntinuedfon ag hoc basis, He Further

assured that they would be contlnued on ad ‘hoc baszs uj"

vacan01es are fllled up in accordance u1th the relevant rules,

b

300 Hav1ng regard to the circumstances 0F ‘the case, we

’ con51der it just and proper to dlspose of these cases with a
direction that as_long,as there=1s uork and untll»theAregular

; , Vacancies are Filled up in accordanceguith the rules, the

| | { sarviees of the~petitioners who have.been appeinted on ad hoc
basis'as Medical Officers in thefﬁdral‘Health-Training Centre,

shall not be. termlnated except on: the ground DF 1nefflclency

- or unsurtablllty or like reasons -No_costs. A
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